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Sri Praveen Kumar for applicant

Sri S. Verma for respondents says that previous order dated

icated to him because he was
' N oA 19.8.2011 could not be communicated to ] ‘
C@W % ’Q@\ L7 on adjournment list. Therefore, he» prays for and is granted two
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- =) - Sti Praveen Kumar for applicant
Sri S. Verma for respondents
s M.P. No.2492/2011: This is an application for widhrawal of

the case, supported by an affidavit saying that though he was
transferred vide impugned order on flimsy ground but on
account of certain developments, which have taken place in
the Department, he has moved this withdrawal application with

* liberty to file afresh. There is no objection from the other side.
In view of the above, application is allowed. O.A. is permitted

to be withdrawn with permission to file afresh in accor
with rules. No order as to cost.
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